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. JUDGMENT .

In view of the events fhaﬁ have transpired suksaquent
to the filing of the application, ths controversy raised by-tha
applicant ié very much narrowsd dowun. The applicant praygffor a
direction against tée ReSpondenté to make éll payments finally on
account of pensionary/terminal benefits and other dues listed in
paragraph*5 of the application and élao to diract payment of pehgl

interest on all delayed payments,-

2, The applicant retired Frem service on 30.4.1383 and becama
gntitled to payments of pension and terminal bensfits from lst May,
1983 onwards. The provisional pension basead on 10 months average pzay

was Pixed at the rate of fs. 610/~ per month and paid to the applicant
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§
on 1,.7,1983. Subsequently, on "1,5,83 .; pension was revised

to fse 804.00 and the differance bet@een the provisional pension

and the pension as finally fixed uas.paia on 133ﬁ2.ﬂ§85&1¥;3»ixg

It would, howevsr, appear that this revision necessitated on accoﬁnt
of grant of anti-dated notional seniornity was given to him undar
Order dated 1,7.1985. So delay in payment can only be reckoned from
1.7.1985 and not from the actual date of retirement,. It is admitted
that hension was paid at the rats of Rs. 610.06 per month upto
1,7,1983, thersafter upto 3.35.1985 at the rate of Rs. 712.00 per

month ;nd thereafter upto 19.12.1986, pension was paid at the rate

of Rs. 804,00 per month. The delay, if any, in not paying the
pension at the rate of f5, 804,00 per month can only be deemed to be
from 1.7,.1985 on&ards and upto 19.12.19868, The ;pplicant is,
therefore, Entitled'to payment of intersst at the rate of 7 % per annum
on the delayed payment from 1.10.1985 for the first nine months and

therecafter, at the rate of 10% per annum until paymant.

3o The applicant also claims that the arrears of pay due

to him on the basis of anti_datea notignal saniority being fixed

wele péid only on 18.9.19685., UWe find that the grder revising the

pay was implemented within three months of the order. Us db not think
that there Eas besn any dslay as payment of salary due on account of

anti-dated notional seniority was baing granted.

4, The appliéant was entitled to payment of gratuity also
within three months of his retirement, A sum of fs 19,526,00 was
paid to him on 1.7.1983, that is,within three montﬁs of-his'Fetiremenﬁ
and Rs, 1000/- was withheld towards adjustment of unassessed dues from

him, There doess not appear to be any justifiable ground for not

naking the payment of fs. 3,729.00 until 3,5.1984,  Thercfore, the

P
~_‘—-/'(./>L/
. |/'




A

applicant would be entitlad to intsrest on this amount at the
rate of 7% par annum from the date of expiry of three months of

for_ the first nine months
his retirementy and thercafter until payment at 10% per annum,

5. So far as the amount of fs. 4,125.00 paid on 19,12,1986
is concerned, it does hot become dus to him on accoun@ of notional
anti-dated sapiority fixed on 1,7,.,1985. Even so the amount wzs.
not psid within three months thereafter. Therefore, the applicant
will be entitled to payment of interest at the rate of 7% per annum

“'from three months after 1.7,1985, %hat is from 1.10.1985, upto nine
months and at the rate of 10% for the subsequant'period upto
19.12,1986, He will also be entitled to interest on delayed
paympnts of leave encashment which ought to have‘becn paid to him after
at least three months of his retirement. These paymente wsre
made on 15.10.1984, that.is,nearly cne yasar after he rstired.
Thersfore, he will be entitled to interest at the rate of 7% per
annum from three months after his restirement for nine months and
thereafter, at the rate of 10% per annum till the actual payment .,

3, This application is allowed to the extent indicated

above, There shall be no order as to costs.
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